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STATEMENT

On 3-8-1972 reply was furnished to
Unstarred  Question No. 269 regarding
complaints against CRP forces in West
Bengal. The reply was based on information
ascertained from the CRP Headquarters. The
CRP Headquarters did not receive any
complaints against its units deployed in
Asansol-Raniganj belt area in West Bengal
and the reply was accordingly given. On the
8th August, the Hon'ble Member, who had
tabled the question, wrote to me drawing my
attention to a letter he had written to the Prime
Minister on the subject on the 12th June.
The communication received by the Prime
Minister from the Hon'ble Member, no doubt,
contained complaints against the police and
CRP in Asansol-Raniganj coal belts alleging
attacks on trade union movements. The
complaints made in that letter had been
separately forwarded to the State Government
for inquiry and report. I regret that the papers
were not properly connected. The delay in
correcting the reply before the last session
concluded occurred due to the time taken in
collecting all the relevant papers and
information.

SHRI KALYAN ROY : May I seek a
clarification ?

MR. CHAIRMAN : No.

SHRI KALYAN ROY : I have not
received any reply. More and more CRP
are being used in the coal belt against the
workers. That is the unfortunate
situation.

PAPERS LAID ON THE TABLE

THE INDIAN TELEGRAPH (SEVENTH
AMENDMENT) RULES, 1972

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA) : Sir, 1
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beg to lay on the Table, under sub-section (5)
of Section 7 of the Indian Telegraph Act,
1885 a copy (in English and Hindi) of the
Ministry of Communications (Posts and
Telegraphs Board) Notification G.S.R. No.
1161, dated the 28th August, 1972. publishing
the Indian Telegraph (Seventh Amendment)
Rules, 1972. [Placed in Library, See No. LT-
3752/72]

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

SITUATION ARISING OUT OF THE SUPREME:
COUBT JUDGEMENT ON THE MULKI RULES

SHRI O. P. TYAGI (Uttar Pradesh): Sir,
I beg to call the attention of the Prime Minister
to the situation arising out of the Supreme
Court Judgement on the Mulki Rules, agitation
in Andhra Pradesh in connection therewith
and the reaction of the Government thereto.

SHRI BHUPESH GUPTA (West Bengal)
: Will the Government make an announcement
today?

MR. CHAIRMAN
here. They will inform us.

Government is

SHRI BHUPESH GUPTA I If they want
to make an announcement with regard to any
decision they have arrived at, let them make it.

SHRI MAHAVIR TYAGI : A discussion
on this might better be avoided in the interests
of an agreement between the parties, if the
Prime Minister's judgement is not there.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS WHO
WILL ALSO ASSIST THE PRIME
MINISTER IN PARLIAMENTARY
WORK RELATING TO DEPARTMENTS
OF ATOMIC ENERGY AND
ELECTRONICS (SHRI K. C. PANT): In the
former princely State of Hyderabad,
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[Shri K. C. Pant] under a rule forming
part of the Hyderabad Civil Service
Regulations, no person could be appointed to
any Government service, superior or inferior,
without specific sanction of the Nizam if he
was not a Mulki. One of the grounds for
acquiring Mulki status was permanent
residence in Hyderabad Staie for atleast 15
years. This provision was continued after
merger of the State in 1948, nnd was
subsequently protected under Article 35(b)
of the Constitution. At the time of formation
of the State of Andhra Pradesh in 1956, one
of the points of agreement between the
leaders of Andhra and Telangana regions
was that the Dbenefits of securing
employment in Government service for the
people of Tela-ngana region on the basis of
local residential qualification would be
continued in the new State for that region.
iThe Parliament accordingly passed the
Public Employment (Requirement as to
Residence) Act, 1957, which, while
repealing the Mulki Rules through Section 2,
enabled the Central Government under
Section 3, to make Rules prescribing
requirement as to residence  within
Telangana area in regard to appointments to
any subordinate service or post under tbe
State Government or any local or other
authority. In the Rules framed under this
Section, requirement of 15 years' residence
in Telangana for recrutment to public service
in that region was continued for suboidinate
services and posts of Tahsildars only, while
the earlier Mulki Rules applied to all posts—
inferior or superior. The Public Employment
Act and ihe Rules framed under Section 3
came into force in 1959 and were to have
effect for five years. This period was,
however, subsequently extended for two
further periods of five years each, i.e. in all
for 15 years till March, 1974.

2. The Public Employment Act and the
Rules framed thereunder were challenged in
the Supreme Court in AVS Narasimha Rao
and others Vs. the State of Andhra Pradesh
and another, and by its judgment dated
March 28, 1069, the Court
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declared Section 3 of the Act and the Rules
framed thereunder in so far as they related to
Telengana area to be ultra vires the
Constitution. Connected issues were further
agitated in various cases in the Andhra
Pradesh Hight Court and in the Supreme
Court and finally the Supreme Court in its
judgment dated October 3, 1972 has held
that Section 2 of the Public Employment Act
is also bad in so far as it dealt with
Telangana area, and that the residential
qualification for recruitment to Government
service provided under the Mulki Rules
continued to be in force in the Telangana
area.

3. Following the Supreme Court judg-
ment, while a demand has been made on
behalf of the Telangana region that the 15
years' local residential qualification should
be enforced for recruitment to all Govern-
ment service, on the other band the Andhra
region wants that whatever safeguards had
been provided earlier to the people of
Telangana in respect of employment in
Government service is all that should con-
tinue. Ever since the judgment was given,
consultations have been going on between
the leaders of tbe State and with the Central
Government, to find a satisfactory solution
of the problem in the larger interests of the
State. Before they left Delhi after the first
round of talks earlier this month to continue
consultations in Hyderabad, the leaders of
the State issued a statement expressing
confidence that they would reach an
agreement within the framework of the
composite State of Andhra Pradesh. It has
not, however, been possible for the leaders to
come to an agreement among-themselves and
they would like the Central Government to
take decisions on all matters relating to
Mulki Rules. The Central Government hope
to announce their decisions very soon.

Government are distressed over the kind
of agitaiion carried on in some parts of
Andhra Pradesh. Considerable damage has
been caused to the Railways and other
public properly and normal communica-
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tions have been disrupted. There has also
been outbreak of violence resulting in firing
by the police. According to information
available, 14 persons have lost their lives in
incidents which took place on the 21st.
Resort to violence cannot lead to any solu-
tion and Covernment earnestly appeal to all
sections of this House and the people of
Andhra Pradesh to help in restoring peace
and normalcy which alone can enable an
amicable settlement of this complex issue.

St WIS @iy wege
wglaw, za zgw @ gabaaa  gard
guEie a1 Aifg odr 2 f& 57 @At
T Y F1E 9sEy 19 qr FEqT £47-
fag 37 %1 ar@ agl @, awny
% A W H R qreEwA, gA-
gviar gar g, I I ardr §, 99
sl §, gFa 08T wvEl F g
sar g, 99 a9a AT AT Alg A
e 3, aw 97 515 fqom w9 3
waFar g1 grfea & g ¥ A0S A5
qZ FH IHTT F1 IAGTTUMAT 8 1T AT
@ =g 3 w0 gfgwr & At
F FEl 2, AEWATD & qrg ANIEn
ATEIT F O TAr A@r g, 7 37 @
AT A &F  fzar arar 2 oA
ofadwa & arg agdiz a1 wgEad
feerdt 8, siar fF wat o aqrar f
odr  dETATT W oWOE  WIgHT W
g 91T g3 qasa 99 @1 2, 98 €
FG 97 72§

yEas HEIGT, 59 A9 WL 939 |
oS a% gl vl §) gifF g1 g%
ulz agt d%<i wradl MT 97 HIT 9
qt g § Wl yW TEr @eg
aman & & sy s w5 | gawr Qg
T LHFIT AT F77 aF X AT 97
¥\ wsam wWElEy, wElvw A@ET "
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ag mIMAr TF FIIW AT B omig
awte § g fawm o 12 gagdema
wifeds &, 9% @19 waw g,
AR TYI-IUT  gIIAT  qAT, UAFT
g+ iz gar, saay gfaae aamar
AL, gt WT F A ST T ST
ffaaz g7 fzar agr)

=t quafa @ w9 FU FE g
gfgy; aifs aga & dvad & fasf -~

SELEC T '

Wt HIIRNEIm  awl o weger
wgigy, dgr ar dxgrIcE §1 Arfe
Sar geEiy faur

o) mwiafa : fafaeze 1 @ags,
q19 W) FFATITE FA—HY giay ?

ot wr3qvEry oy Al
9§y § daiar § fr fag gqua zo-
arz frarga &1 fa=mar |t qig a2w
aAT, 39 97 9T gy geew  fzar
arr & sl & f& qrgga &
WATT 4T A F AW H OgIET o
or afaas ¥ sarm faar s,
agfae warw fear s 1 weeg war
AgY zaT 1 gA%r J/Avdie AL frar
w1 ) BT WIFIT TG AT TATAT w41
adl W, #4f A 5 @ ? omig
FTHI FFWAT VAT & A9 9+qiy
FYET @Y, 3uH Mgy a=@ar |
MY [ sARar, Mg giidvz T3l
qT gt 91, fagsl @y A g
fear a1, 3a% favg mwwg §rar war
o avFEI S F FHT gIEwe ¥
HAAT AT ATG FA% AT q3 W ?

zadi aa ag e gfw 12 F wad
fyafa & og &1 § 15—
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"It was suggested by the respondents
that the Mulki Rules are unjust to them,
and this was strongly denied by the
appellants. This is a matter for Parliament,
and not for us."

% wl ug & f& walsw
arEy &1 ag @aea g f5 arfaar-
Wez 1 aga faw oga &1 g@ gaq H
sl Aif faaffaa s aifeg 41,
afsd g A 39 wAA #1469
w@r | gHA A1, qoRT ®A & q49 7
W WIH AT AT A Iq AT A
qAl g, WeAW WEIEW, TEI HIAA &
qEE1d wifcagara WL " Al Al
@ g4 0 4T A 9gq faga wdf
agl faar?

dvadl aid & SFAT |FT, Heqe
wgiza, fe 3 magay, 1972 &1 g9
F12 4 owRez faar w1 FE& a4
ufseaa agt SO gAT | 4 AT aTh
q1 fF qatss amemg & ffga &
ageTd Agl WiEiEd g W 9gd
agarar & ufsdwd [9ar | a1 qiEnE
g, gz Wl wusAr g€ A A
garaAar 91 gg gET ) ar 3 gaga §
s a% gATY &g HIET fAug
A7 a4l wEAd @

it gwafa : ga FIG0 1A
sl WY3W GO @y L A

wt garafa : g9 qIr w7 @q
aur ? oy fgaa @ dlT dwme @
qEAT A1 E

st wi3w g% awil o wsg,

wrar famz Wi & ag  smar =g,
a7 s v Aw  aw g W 6k
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agt ®1 WS Fur FA7T G 41, Al 99
HiEr 937 a9 v@1 § W ARt F AW
wTAF E Al WO F& aF a5 Fan
W 7w awm wasr fquin saar
araq i soar aifs grg w1 sAar
W1 43 & AV & WA A1 " |
wi9F1 fAwa ¥4 as @y s ?

Sl &o Hio wd : WAy I, 4g
a1y 7g) 7F1 § (% agr wigaa gar
it FIwMT A gy 9T %1 949 &y
X eare faar ) ag it ww g A
afagifas qeefa § sast s« &
oWt woa faawwm # ¥ gle aga aol
¥ OTRE wIET AT sura 1 W@l 3
AT T G F g Fimw Al
fo fadr avg & zaid wear fama
i d@ames s gat a0F § 99
fF gefl ®& wrgs 2vgq @1 war @
ar§ €12 ¥\ Wy guw F1T § qwie
q ¥ adl feafq wma aré 2 w%
AT FSFNWT WIS q57 0, aArqHa 1
91T ST T F wA) 4@ W,
AdT wgi wiw, aigdla gzt g g W
aidl @1d Ay gaew 51 wgw # 5
fea aw @ foga fzqf afga 1 of
fe #1§ vear saa)d @ fass, o9
q @t &1 fasr 7 fase )

#IfF g 957 9 ug gwaE A,
w9 # UF FHL &1 ATq AWE ST AT
vEar fagsaar g ag  wwear diw glar
¥ ol afger waer 3 #1 war Har
g1 # guwar Z % a@da waes o
T 4G F AIAT W TH G A a7
FifmT g 2ol mag@ a1t & wed
fara &1 a1a & o wed) fawig w9,
frmﬁsﬁ-‘-’tézﬁzﬁmya.
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FAW WeA  UI9A g8 Serar fw
daarar &1 w1 fawra glar aifgd g,
IAF AT H JeOMAT @l &1 Ao-
araq ot fear ar, &g @@l gur, ar
ga&l | o @ gss-gfa g wae
wAY oY FT 675 g AT QF FAFH
gAT wraArT qT adrar aar ar foaan
aqg 4 4g7 9T VFAF  FHE FHY,
CHTA UAIRSA F) qTd AT, TEOHI-
F2urw wEa D &Y ara 9«9 Wi fogh
fadt 341 97 g 2§ 1 wwT "A-
Al wgeq A1E a1 W AL H gAT Fq
Aq1d I37 gF &, afwT agi 97 =4
qeaey & Frgardt gt § Wik fisy
FHE T gH )T H1 @1 § | g HEAl
&1 agr 2 fw Sty wewie 7 29 93
#E Fgarg A &, § a3 wgAr
AT § Wi 93w & W Fw § W
AdaTAT G & Wy Wi §, IR (A
FT ¥4 FrAwg 21 ary fgar aiv sq
at feal &1 1€ fade a8 =@

SHRI K. P. SUBRAMANIA MENON
(Kerala): This Mulki agitation now going on
in Andhra Pradesh is the fourth round of
such agitations. As you know, Sir, now it has
come out of a Supreme Court judgment, hut
carlier it had come out of some other issue.
The first mistake was committed in 1956
itself when the principal of reservation of
posts and resources for "development of
particular areas was accepted because this
was a disruptive principle. It is true that
comparatively Telangana is more backward
than the coastal Andhra. I would say that the
entire Andhra Pradesh is very backward
considering any criterion. But the remedy for
that is not to reserve resources for one
particular area or to reserve the jobs in the
State Service. What the Government should
have done, and it should do at least now, is
to see that the entire Services
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in the State are integrated into one single
Service with safeguards for the Telangana
people in the ratio of 2:1. That is approxi-
mately according to the population. Now
this will help in integrating the people. A
Telangana man can be posted in any part of
the coastal Andhra or Rayalseema and an
Andhra man can be posted in any part of
Telangana, but at the same time, both the
Telangana people and the coastal Andhra
people will have their share of the Service, a
single list of Service in which the Telangana
people will get one-third and the coastal
Andhra people will get two-third jobs. This
would have led to the integration of the
Services and in course of time it would have
led to the integration of the State as a whole.
But the Government is not thinking on these
lines even now. Whatever proposals are put
forward will only perpetuate the emotional
separation of the two parts of the State. It
will not lead io integration because once you
have separate services for one part and
another part, then it is very difficult to undo
the separatist feelings which arise from the
existence of separate services because so far
as services are concerned, they are
concerned about their promotion, about their
other facilities, seniority and all these things
and integration can never take place.

Similarly, Sir, it can also be done tn the
case of Educational Services, especially the
technical colleges or professional colleges.
There also the same principle of 2:1 can be
applied and if seats are available in the
coastal Andhra colleges, then they should be
made available to the Telangana people.
Similarly, if in Hyderabad city itself there
are colleges, they should be available for the
coastal Andhra people. There should be no
separation. And lastly, Sir, I would also urge
on the Government that there should no limit
fixed for this sort of 2:1 reservation because
what is necessary is to see that tbe people of
Andhra and Telangana get integrated in
course of time. There jhould be no need for
limiting the period because automatically
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[Shri K. P. Subramania Menaon]| after
some time there will be no need for this
reservation at all because the whole
population will get integrated. I would
therefore request the Government at least
now to wake up to the situation and drop the
present proposals which will not lead to the
integration of the Andhra State, which will
not emotionally involve the entire people in
a single endeavour but which will only lead
to a perpetuation of these separatist feelings.

Sir, 1 would in conclusion warn the
Government of India that if by any chance
the Government's attempt to see that the
Andhra Pradesh remains single and
integrated is defeated, then it will be ope-
ning the Pandera's Box throughout the
country and it will create difficulties for
them.

SHRI K. C. PANT : My hon. friend has
not really asked any question.

MR. CHAIRMAN: He has given some
suggestions.

SHRI K. C. PANT: He has given some
suggestions. As he knows, our whole
attempt is to find a solution to the problem
within the integrated Andhra Pradesh.

SHRI BHURESH GUPTA: Sir, before I
ask questions I should like to express
publicly our deep sorrow at the loss of so
many precious lives in Andhra Pradesh as a
result of wanton police firing and 1 lodge
my strong protest against these killings and
massacres for which the Centre and the State
Government must at least bear moral and
political responsibility and it would be in
good grace if they own up their
responsibility in this matter.

Sir, the judgment of the Supreme Court
has been before us for more than a month
and it was quite clear to anybody who had
carefully read the judgment and had the
background of the situation in Andhra
Pradesh in his mind that it would lead to
complications and even to an explosive
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situation but unfortunately the Central
Government took a different type of view. I
do not know why. First of all the Supreme
Court did not pronounce verdict on all the
Mulki Rules; only one or two things
practically they gave their judgment on.
Now in that judgment a significant
statement was made by the Supreme Court
which unfortunately the Central Govern-
ment passed over for what reason I do not
know. The judgment said:

"We may mention that we are nol
concerned with the interpretation of the
Mulki Rules and their applicability after
adaptation. No such question was
answered by the Full Bench or was dealt
with by the Division Bench."

Then they went on to say:

"It was suggested by the respondent
in the appeal that the impugned Mulki
Rules are unjust to them. This was
strangely denied by the applicants.
This is a matter for Parliament and
not for us. We are only concerned with
their validity. In the -circumstances
the party .............. "

Now the Supreme Court enjoined up on
Parliament—and it means the Central
Government—to apply its mind and come to
a conclusion as to what adaptation should be
made, how it should be applied, and what
should be the interpretation. These were
categorical tasks assigned to Parliament, that
is to say, the Central Government which is
responsible to Parliament and that task was
not undertaken in the way the Central
Government should have undertaken. The
result was the interpretation of the Supreme
Court judgement ran riot. The different
parties started giving all kinds of
interpretations to the Supreme Court
judgment as if the Supreme Court had gone
into the whole question and given its
pronouncement. The various interests
wanted to apply their own interpretations.
Even then the Central Government
remained quiet. They were
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seeing in the newspapers that interpretations
were being put of the judgment which could
not but create feelings one way or the other

in this or that region. The Central
Government remained quiet. The State
Government  remained  quiet. =~ What

prevented the Central Government from
coming out and telling the people through
All India Radio or through the Press or
otherwise or by a competent authoritative
statement as to what exactly the Supreme
Court judgment was, as to what were its
limitations, as to what it said and what it did
not say, when all kinds of things were being
sought to be passed off in the name of the
Supreme Court judgment to create ill-
feelings and so on ? There again the Central
Government has not only been negligent,
but criminally negligent, if I may say so
with all respect for my hon. friends in the

Central Government. The Central
Government remained quiet and watched the
most strange spectacle of the State

Government divided, public exhibition of
division in the State Cabinet. Statement
made by one set of Ministers were
counteracted by another set of Ministers.
There were demonstrations in the whole of
Andhra Pradesh, while the Cabinet was
divided, and public positions quite contrary
were taken. Is that how a Government
should function ?

MR. CHAIRMAM : That is for the State
Government.

SHRI BHUPESH GUPTA : Let me
finish my point. I should like to know why
the Central Government did not tell the
Cabinet of Andhra Pradesh and the Chief
Minister in particular that that was not the
way to function over a matter like this, they
should shut up and not enter into a public
controversy opposed to each other in this
manner in order to complicate an already
complicated situation. Nothing was done.
Even now we do not have anything. They
say that the two sides must come together.
Who are these two sides ? There is the
battalion led by Mr. Br&hmananda Reddy
and others on the
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one side and another brigade under the
charge of Mr. Channa Reddy and others on
the other side, two factions. Is that all in
Andhra Pradesh and nothing else? Now, Sir,
we are given to understand that they will
come to an agreement and every time they
were making it they would not come to an
agreement. The agreement came in the way
of the vested interests of either side. That is
what happened. No side was interested in
coming to an agreement or, shall I say, in
belling the cat or whatever it is. The Central
Government still kept quiet and the situation
drifted. Has their attention been drawn to the
statement emanating from Andhra Pradesh
and which was issued by 79 legislators from
both the Andhra and Telengana regions
belonging to the Communist party. Congress
and Independents ? I should like to know
what is the Government's thinking on these
four suggestions : (1) 1 he services up to the
district level should be regionalised, (2) In
the composite departments, i. C. Secretariat,
and Heads of Departments and other offices
of a Statewide character 2:1 ratio should be
implemented as between Andhra and
Telengana. (3) The period for this
regionalisation should be decided mutually
or should be left to be decided by the Central
Government. (4) Educational facilities
should be provided for the children of
people from Andhra region in Hyderabad
city. These are the four suggestions. You
will see that they are sober. These 79 people
have said that the Prime Minister should
make an attempt to bring about a settlment
on the above lines which brooks no delay.
Our Prime Minister—well, I do not blame
her for whatever reasons, she must have her
own reasons—remained silent. Mr. Chavan
talks, Mr. Ram Niwas Mirdha talks and
others talk, but without putting the res-
ponsibility on her. She should deal with it.
They were ready to accept it. Some amount
of confidence was also reposed in her on this
matter and certainly it goes to the credit of
the Prime Minister, but unfortunately there
are two warring groups— they must be
brought together -for some
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[Shri Bhupesh Gupta] internal party
reasons | believe or whatever else it is.
Otherwise, the Prime Minister should rise to
the occasion here on behalf of Parliament
and on behalf of the nation, summoning the
confidence of the nation- in the interests of
the unity of the country, with all of us
together— and say to them, "Here is the
formula, gentlemen. If you do not come to
an agreement, here is my democratic
solution. Accept it." Then they would have
accepted it. Even now they would accept, |
hope, if it is a democratic solution.

Now, disturbances have taken place. Let
us not think that people there want all these
disturbances. This appeal says—

"Hence we appeal to all concerned
to exercise restraint and help evolve a
solution on the basis of the integrity of
State and Justice to all."

The integrity of the State is of paramount
importance. We entirely agree that the
integrity of the State should not be broken,
and I think one of the ways to defend and
maintain the integrity of the State is to
accept a democratic solution and ask those
people not to create disturbances. With all
my respect to my friends in the Swantantra
Party, I must point out that the Swtantra
Party is running a campaign for the division
of the State so that in the coastal districts a
State can come up where they can have their
party and rule. You see how partisan politics
have been brought into this thing also.

MR. CHAIRMAN :
Members also on this side.

There are other

SHRI LOKANATH MISRA
(Orissa) : Sir, probably you remember what
had happened in Rayalaseema. And what
Shri Bhupesh Gupta's party did there, you
remember, Sir ?

SHRI BHUPESH GUPTA Your
memory is always unfailing, Sir; you cer-
tainly remember . . .
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SHRI LOKANATH MISRA : Yours is
proverbially short, Mr. Gupta.

SHRI BHUPESH GUPTA : My memory
is proverbially not short but proverbially
very alert.

SHRI LOKANATH MISRA : Conve-
niently.

SHRI BHUPESH GUPTA : Very con-
veniently.

Now, this is the thing. Why is the
Swatantra Party doing this ?

SHRI DAHYABHAI V. PATEL
(Gujarat) : I must say on behalf of my party
that the Swatantra Party has not asked for
two States. It may be a local section that is
asking for it, just as there is a section in all
sides and in all parties. But the Swatantra
Party has never officially askelJ for division.

SHRI BHUPESH GUPTA : What Mr.
Patel says is a good thing—he does not want
the division of the State. I take his word. But
I am talking ot the Swatantra Party in
Andhra Pradtsh. They are looking forward
to having a Chief Minister there by dividing
the State. Therefore, the landlords arc trying
to prevent the peasants and their children
who want to come and fihgt for the land
reforms, and they create disturbances, and
they want to see that the ceilings do not
come into effect. This is happening. They
want to see that wholesale trade in
foodgrains, in rice, is not taken over. That is
also one of their objectives and so the
disturbances are taking place. It is
happening. I wiH ask the Prime Minister
why she is not giving consent to the Land
Reforms Bill and the Ceiling (Amendment)
Bill ? That is being thwarted by these
people.

Therefore, I would like the Central
Government to make its position clear as to
when we are going to have a decision.
These gentlemen will not come to an agree-
ment. [ think the Prime Minister will be
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well advised to take the opinion of all of us
in their party, our party and the other
parties. And ingenuity has not failed her,
she can certainly find an acceptable solu-
tion, a democratic solution, and we shall go
to the people. If the Prime Minister gives
leadership of that kind rather than face this
kind of pointless negotiations, I think the
problem can be solved and surely, the
situation can be brought under control.

Once again, I am extremely sorry that the
Central Government did not take any notice
of the warning that our party had been
giving during the whole month. The
situation was developing. Even yesterday at
a meeting where Mr. Chavan was speaking,
he did not think that the situation was
serious. Mr. Chavan did not think so when
we were saying that the situation was
serious. The entire situation is not so serious
as is made out he said. This is the
complacent attitude. 1 do hope that before
the week is out, the Prime Minister will be
good enough to announce a democratic
solution on the lines that has been suggested
by the 79 legislators of Andhra Pradesh
belonging to the CPI, the Congress and the
Independents who stand by the integrity of
the State and also for the legitimate rights of
the Telengana region so that the people can
be blended into unity, yet giving full rights
to the different regions they come from.

SHRI K. C. PANT : Sir, the Prime
Minister yesterday has already expressed
deep sorrow and distress of the Government
on the incidents that are taking place in
Andhra Pradesh. Sir, may I say that while
talks are going on here and even ewhile the
Government of India is seized of this
problem and an announcement has

been made that a decision would be taken
soon.

SHRI BHUPESH GUPTA : What is that
"soori" ? How many people have to die
more before a decision would be taken?
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SHRI K. C. PANT : We appeal to all the
people in Andhra Pradesh in any region
whatsoever not to indulge in violence
because violence will not solve this problem
at all.

[THE DEPUTY CHAIRMAN in the Chair]

SHRI BHUPESH GUPTA : That is not
the thing.

SHRI K. C. PANT : I am not talking to
him. I am appealing to the people there. 1
hope he will join me in that appeal.

SHRI BHUPESH GUPTA : Your Home
Secretary goes there and says that a
decision would be taken . . .

THE DEPUTY CHAIRMAN : Mr.
Bhupesh Gupta; you have had your say.

SHRI BHUPESH GUPTA : I am a
friend of both Telengana and Andhra
regions.

SHRI K. C. PANT : I was only saying
that public property has been destroyed.
Lives have been lost. Passions have been
aroused. I would on behalf of all of you and
all of us appeal to the people there to restore
calm and peace because then alone can this
problem be solved properly. *That is all I
said.

Now, Sir, as far as the Supreme Court
judgment is concerned, with all respect for
Shri Gupta, may I suggest that is not a
question of legal interpretation alone but a
larger question of what solution can find a
large measure of agreement in both the
regions, and this is what tlie Government
was trying to arrive at. So far as the calling
of the two sides to Delhi is concerned, he
hinted at the possibility of party matters
being involved in this. This is very
uncharitable.

SHRI BHUPESH GUPTA : On a point
of order. I have not made any uncharitable
remarks. Some people from the Andhra
region, Congressmen, are saying thm it was
written in the agreement which
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[Shri Bhupesh Gupta] enabled them to
join the Congress, and on that basis they are
claiming separation. Is it the way to do so?
1 am not saying it. They are saying it.

SHRI K. C. PANT : I am surprised when
the situation is so serious and we are trying
to find a way out partisan politics should be
brought in. (Interruption by Shri Bhupesh
Gupta). . .

THE DEPUTY CHAIRMAN : He is
answering.

SHRI BHUPESH GUPTA : I am hearing
his answer.

THE DEPUTY CHAIRMAN : You have
had your say. You spoke for almost IS
minutes. . .

SHRI BHUPESH GUPTA : 1 can speak
for five hours.

THE DEPUTY CHAIRMAN : You
shouJd give him some indulgence.

SHRI K. C. PANT : In fact, he said why
should we talk to them when they had already
said that they would not come to an
agreement. If you permit me to refer to the
other House, Mr. Inderjit Gupta asked the
Prime Minister whether she was sure that all of
them would agree to any solution that would
be put forward by her. He wanted the Prime
Minister to make sure before hand that tbey
would agree before she put forward a
solution.

SHRI BHUPESH GUPTA : We never
said that.

SHRI K. C. PANT : Mr, Inderjit Gupta.
I will quote.

SHRI BHUPESH GUPTA : On a point of
order, Sir. He is misleading the House. The
Prime Minister was clever. She said that she
would give a solution which may be
unsatisfactory to both the sides. I thought it
was a very intelligent way of speaking. ..
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SHRI K. C. PANT : My hon'ble friend is
not unintelligent. I quote what Mr. Inderjit
Gupta said. He said :—

"Have you taken their prior consent
that they will at least comply and abide by
the Centre's decision. That is essential.
Please first verify and then give your
decision."

SHRI BHUPESH GUPTA : Question.

SHRIK.G. PANT: I would like to know
where we do anything without consulting. He
said, "Please get that done and then give your
decision". He wused the words "without
consulting them'*, "without talking to them",
"without discussion." That is what he said.

SHRI BHUPESH GUPTA : All right. I
am saying what I am saying. He is reading
just one line out of it. I may tell you that the
General Secretary of our party Shri Rajeswara
Rao, sent a letter to the Prime Minister on the
20th night. She was in holiday. She came
back that very evening. She must have seen
that letter. Our proposal is before her.

SHRIK.. C. PANT : As for the suggestion
that the leaders of the opposition should be
consulted, we certainly have been mindful of
that and already Mr. Chavan has consulted
the leaders of the opposition. There can be no
question of not consulting them on an issue
of this kind.

SHRI N. G. GORAY (Mabharashtra): Sir,
the point that was made by Shri Pant is well
taken that nothing should be said in this House
which will aggravate the situation or inflame
the feelings in Hyderabad. But I would like to
point out that it will also not be helpful if we
try to paper over some of the basic
differences that have cropped up. You will
appreciate that this agitation over the Mulki
Rules is only the tip of the iceberg that is
submerged below. There is a lot of discontent
which comes up often whenever any excuse
is found there. ~ And the judgment in regard
to the
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Mulki Rules has provided this excuse. If the
Government succeeds in bringing the two
factions together and if they evolve a
common formula which is agreed to by both
sides, I think we shall be the first to welcome
such a solution. But what I would like you
and also the Government to take into
consideration is whether the time is not past
for such a patch work which will not give
the necessary results, because today while
we are discussing here, most probably
Telangana bandh is being observed there.
Yesterday we had Andhra bandh. Because of
Andhra Bandh twelve very precious lives
were lost and an immense amount of public
property also was destroyed. The same thing
is likely to happen again. At what cost do we
try to keep Andhra and Telangana together?
If really the people of Telangana and the
people of Andhra have no affection for each
other, if they have no faith in each other, if
they do not feel that justice will be done to
them, will it be possible for us, the
Parliament or the Government, even with a
person like Indiraji at the head, to impose a
solution on the people of Andhra? That is
the question. Yesterday I read the statement
by the Prime Minister and I thought when
she said that there will be no effort to
impose a solution on the people against their
will, she was leaving a sort of loophole or
option open. This particular feeling between
the people of Andhra and the people of
Telangana was perhaps felt by the SRC also
and in the SRC report there are paragraphs
alter paragraphs where they have i.said that
the case for a separate Telangana cannot be
brushed aside lightly. And they have again
referred to it saying that the dominant fear in
the minds of the Telangana people is that
when their lot is thrown with that of the
Andhra people, because of the fact that they
are more advanced, most probably it will be
the people of Telangana who will have to
suffer because they are at a disadvantage.
Now all this history will have to be borne in
mind because after all there was a
gentleman's agreement and that gentleman's
agreement was most ungentle-

[23 NOV. 1972]

of urgent public importance 186

manly implemented. So now the point is
whether such an agreement, as my friend,
Mr. Subramania Menon, suggested or the
solution which my friend, Mr. Bhupesh
Gupta, is suggesting, is good. I am asking
this : Let the Government have its own
assessment, whether this sort of a thing is
going to satisfy the people of Telangana and
the people of Andhra or whether this again
is only a temporary solution. It is for them to
judge, because the resources at our disposal
are far more compared to the resources at
our disposal. There are factions in the
Congress  Party-there are people of
Telangana and people of Andhra. It is no use
saying that it is Brahmananda Reddy or
somebody else, Chenna Reddy. Now the
thing has gone out of their hands. It is in the
hands of the people. Thousands of people
are on the streets. Therefore, I am saying
that though I wish that the Pandora's Box
should not be opened, if really the people of
Andhra and the people of Telangana do not
have faith in each other, if they feel that this
particular solution is going to be temporary,
it should be ended as soon as possible. One
side saying that it should be permanent and
the other side saying that it should not be
given a long lease of life is no good. If the
seeds of discontent arc in the very solution
itself, then I would like to say that the
Government should go deeper and study the
matter carefully, try to understand the
implications, try to understand the roots of
the discontent amongst the people of Andhra
and Telangana, and if they feel that such a
solution will not solve the problem, then let
them not hesitate to have a separate
Telangana and a separate Andhra.

SHRI K. C. PANT: There was really no
question there and I have already referred to
this question and the Government's
approach to the matter raised by my friends.

MR. DEPUTY CHAIRMAN: Shall I
call some of the Andhra.Members ?

AN HON. MEMBER : Why raise that
controversy here ?
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SHRI N. G. GORAY : The controversy
is going on on the streets of Hyderabad.
Why not here also ?

SHRI LOKANATH MISRA : Before 1
say anything about the agitation itself or the
controversy there, I would like to controvert
the impression of Shri Bhupesh Gupta that,
the Swatantra Party has taken a decision in
the matter and the State unit of the Swatantra
Party is trying to take advantage of the
situation because they feel that they can head
a Ministry if only the present Andhra
Pradesh is carved out. For the benefit of Shri
Bhupesh Gupta, my colleagues, there are
much better and my colleagues, of course
those who belong to Andhra Pradesh, feel
that they are being considered as second
class citizens in the cities of Hyderabad and
Secundcrabad. That has given him the
provocation for such an attitude. Everybody
does not enjoy the privilege of Shri Bhupesh
Gupta in the Republic of India because he
has very close to him the years of the Central
Administration always available at his beck
and call.

Since my colleagues in Andhra Pradesh
do not have that advantage. . .

SHRI BHUPESH GUPTA : They are
shouting slogans of separation.

SHR1I LOKANATH MISRA : Shri
Bhupesh Gupta does not have to shout
slogans because he can just whisper into the
ears ol people here. ..

SHRI N. G. GORAY : And also pinch
their ears.

SHRI BHUPESH GLPTA: He can
whisper into the ears of Shri Biju Patnaik.

SHRI LOKANATH MISRA : Don't
bring in his name here. Shri Bhupesh Gupta
is in an advantageous position. He cannot
compare himself with tlie wretched workers
belonging to other Parties. So far as the
future of Andhra Pradesh is concsrned,
even if it iscarved outasa
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eparate State, Shri Bhupesh Gupta will not
have one member in that State.

SHRI BHUPESH GUPTA : There you
are. That is the inspiration for the Swatantra
Party.

SHRI LOKANATH MISRA : That is
just the reason why he is trying to bring a
list of 17 members who have now appealed
to the Prime Minister that they want
something. After they get it, he will go to the
people and tell them what he has got. We
will give the communists their rotten den.

SHR1 BHUPESH GUPTA : What is that
7 He is quite right. Sitting by his side, 1 do
feel 1 am in a rotten den.

SHRI LOKANATH MISRA ; When I go
to the Communist can p, 1 am in rotten den.
W hen I sit beside him, 1 feel 1 am in
pleasant company. That is the difference.

SHRIN.G. GORAY: The matter is so
serious and there is hardly any place for
such pleasantries.

SHRI LOKANATH MISRA : I say that
the Central Government has delayed the
matter too much. They should have taken it
up immediately before the passions had been
aroused. I had been to Hyderabad the day
before yesterday, I ihink. Sir. 1 had been
there only to consult my party colleagues as
to how they feel about the matter. They feel
Ihat it has been delayed too much. Tbe
Central Government which belongs to the
Congress Party, has its own State
administration in Andhra Pradesh nnd if
they had taken up the matter in time,
perhaps there would not have been a
division in the Cabinet itself. Now, as stated
earlier, the Cabinet has fallen out and it has
divided itself into two camps and one camp
is on the verge of submitting letters of
resignation or perhaps it has already done
so0. Or, Sir, it is probably pending with the
Chief Minister. If that is the attitude at the
Cabinet level
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in the State, wliat would be tlie attitude of
the common man?

Now, Sir, as Mr. Goray put it, now the
tip of the iceberg only is being seen so far as
this matter is concerned and a little pro-
vocation gives sufficient opportunity for
people's passions to be let loo>e in Andhra
Pradesh. Sir, this'has been the fourth
occasion when there has been serious
complication in the State. Therefore, unless
things are done in time, it would be difficult
to settle the issue and it is like marrying at
the age of fifty. ..

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : Like Mr. Bhupesh Gupta.

SHRI LOKANATH MISRA : .. .or too
late. Let us not now lalk about Mr. Bhupesh
Gupta.

Therefore, Sir, I would squarely blame
the Central Government as well as the State
Government for having lost an opportunity
when they could have taken up the matter
seriously and brought about a solution.
Parliament is the sovereign authority and
if they wanted to do away with some parts
of the Mulki Rules they could have done
it easily and it would have taken only one
day. If they informed the Parliament that
this thing could not be done in the larger
national interest, both the Homes of
Parliament could have passed it in one day.
But. Sir, they did not take it up in time
and now have left the matter to be decided in
the streets of either Hydeiabad or Guntur or
Nellore or some other part of the Slate and
it is very difficult now and it s
ridiculous for the Government, for the
spokesmen of the administration, to appeal
to the members of the Opposition to remain
quiet because they are seized of the matter.
What arc they seized of? If they are seized
of the matter, then why were 17 people killed
the day before yesterday? And , Sir,
probably the way things are handled
shows that there would be many more
casualties in the city of Hyderabad today and
everybody in
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Hyderabad who belongs to the former
Andhra Pradesh, the non-Telangana area,
feels that he is living under humiliation.

Therefore. Sir, I would like the Central
Government to go ahead, to speed up their
line of action and if anything is possible, it
should be done immediately and if nothing is
possible, Sir, I would be tempted to agree
with Mr. Goray that it should be disposed of
finally . . .

SHRI N. G. GORAY : Don't succumb to
temptations.

SHRI LOKANATH MISRA : I said that
I am only tempted to agree with you.

SHRI BHUPESH GUPTA : Here you
are. You are tempted to agree?

SHRI LOKANATH MISRA : I am
tempted to agree with Mr. Goray because |
find that that may be the solution.

SHRI BHUPESH GUPTA : Now, Sir,
what I said is correct. He is tempted to
agree that separation is the solution. What
is the temptation here is reality there as far
as the Swatantra Party is concerned.

SHRI LOKANATH MISRA : Sir, like
Mr. Bhupesh Gupta, I do not assume
omnipotence , . .

SHRI BHUPESH GUPTA : Your land-
lords are active there. ..

(Interruptions)

SHR1 LOKANATH MISRA : 1 do not
claim omnipotence like Mr. Bhupesh Gupta
and 1 do not say many things on the floor of
the House in the name of the patty as he
does. 1 do not carry that status in the party.
Therefore, Sir, whatever 1 say 1 say on my
own and 1 do not carry the views of the
parly nor 1 do want to ex press my views as
the views of my party. Therefore, Sir, what 1
have said 1 have said as Lokanath Misra, a
Member of the Rajya Sabha.

MR. DEPUTY CHAIRMAN : Yes.
Mr. Pant.
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SHRI K. C. PANT : Sir, I have already
indicated the various steps that were taken
after the Supreme Court judgment to set in
motion the process of consultation ...

SHRI BHUPESH GUPTA : You have
not said one thing? Are you going to amend
the particular article in the Constitution?

SHRI K. C. PANT : Sir. the process of
consulation was set in motion, and all the
facts are before the House. I need not repeat
them. I would only say that no impression
should go round that the State Government
ignored the matter or ignored the seriousness
of the matter or they did not take it up
immediately after the Supreme” Court
judgment. Nothing of the sort. They
did*certainly take up the matter..It is a
matter which involves emotions on both
sides. It has a certain history. It is a
complicated and complex matter. Therefore,
it was but natural that a certain amount of
time is taken to arrive at an agreed decision.
Hurry is not always the solution to every
problem. It would be easy to lay down a
certain solution. But the point really is
whether that solution is workable, and where
a solution has been given, to see whether
there is acceptance of that solution by both
sides and this kind of violence does not
continue. This is the test of a solution—not
merely time and speed.

Then, Sir, he referred to the late
marriage. I rather say it is a late divorce. He
is ignoring the ties that bind the people of
the two regions together, and this tendency
to ignore the ties should not be taken too far.

MR. DEPUTY CHAIRMAN : Mr. Papi
Reddi.

SHRI PAPI REDDI (Andhra Pradesh):
Mr. Deputy Chairman, Sir, ever since the
two areas were merged in 1956, unfortuna-
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tely, there was never an emotional
integration. The minds and hearts of both
the regions were never nearer so far. There
were some historical conditions. One of
these ts the Mulki Rules. To a certain
extent, the Telengana region was apart of
our so-called liberation movement, started
by the erstwhile Communist Party. So right
from the beginning it has its own existence,
and it has its own way ot thin

So, Sir,~these [Mulki Rules, I should
say, are just anachronistic and feudal relics.
If we at all want any solution acceptable to
all people, the main bone of contention is
the city. Then the other thing is the Regional
Committee. Sir, about Regional Committee
I am not bothered about a gentlemen's
agreement or otherwise because, normally,
we are usually changing our approach to
those agreements. Tlie biggest gentlemen's
agreement, that is, the Constitution if
necessary, is being changed.

These Mulki Rules arc like a Firman
issued by the Nizam. An important thing we
have to note is that we have called people
who fought the Nizam,' the freedom
fighters, and we are giving them Tamra
Patras, on the one hand and at the same
time, we want to continue, the Rules framed
by the particular Nizam, which are not
tenable.

Then, Sir, about these regional
committees, these committees are almost
parallel assemblies. Of late, they have been
adding to the common offices in the State
List. That means the'expenditure on these
offices would be in a certain t ratio. Then,
according to the Mulki Rules, it means that
a person should be a mulki of that area, to e
employed in that particular office, that is,
Hyderabad. Hyderabad is the capital of all
Telugu speaking people, and everybody has
equal rights there.
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Another important factor to be thought of is
that when both the regions merged the
income of Hyderabad was Rs. 4 crores and SO
lakhs. But now it has gone up to about Rs. 36
crores. This is all because of the contribution
of the Andhras or the composite nature of the
city. So, the opportunities available in
Hyderabad cito must be provided to
everybody. Then, Sir, nobody would have
thought of the recent happenings, but for the
delayed action of the State Government. Even
regarding the approach to the Supreme Court
judgment, there does not seem to be any
unanimity in the Cabinet because the Andhra
Ministers say tbat the Chief Minister did not
consult them before he went to the Supreme
Court. So, good or bad, the decision has come
and people from Telangana feel that they must
implement the judgment. Apart from the the
Telangana Regional Committee, the latest
phenomenon is that we have 3 Cabinets, the
Andhra area Cabinet, the Telangana area
Cabinet and the third one is the Chief
Minister. The Chief Minister has not spelt
out his opinion about these things and all the
time he is wasting his time in Delhi. We have
been told that the Central Government has told
these beople that they should decide these
things at Hyderabad and that it is a matter for
the State Government to decide. Now it is more
than 50 days that the decision has come and
the Chief Minister has yet to call the
Assembly, consult the Assembly and get the
opinion of the Assembly before he can
reeommend anything to the Central
Government.

So, Sir, all said and done, unless we have
equal opportunity and unless we feel tbat we
are one in the State capital, it would be
impossible for anybody to continue as an
integrated State. We are not interested in jobs,
employment and other things. But everybody
from the State must have equal
opportunities. Of late, our State Cabinet
seems to have developed some fascination for
Delhi. We can as well make Delhi our
capital. That would be a much better thing
than Hyderabad.
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SHRI K. C. PANT : Since we are seized
of the problem just now, I am sure my hon.
friend does not expect me to comment on the
details of the suggestions which he has made
or the points of view which he has put
forward. All I can say is that the Government
of India would like to work towards a solution
which sees that neither the Andhra nor the
Telangana people suffer and that maximum
justice is done to all as it is in the inteiest of
the State and the country.

SHRI M. SRINIVASA REDDY (Andhra
Pradesh) : Deputy Chairman, Sir, it is
unfortunate that this matter should be
brought at Parliament level and discussed.
After all, it is for those to discuss and to find
a solution who want to live together. For my
part, I came there 10 years back. Today if 1
have to go to any institution seeking
admission for my children, they ask me
Are you a Mulki ? What is it ? As a citizen
of Ind ia, I can seek admission in any
institution in Calcutta. But in my own
capital, in my own State I have to say
someting to qualify myself to seek a seat. 1
tell you that it is a shameful thing for me to
say that 1 belong to that State. I tell yeu.
Sir, that for the last 16 years, the steps
taken by the State and the Centre have  not

done much to integrate the  State
and [ say that the State leaders
completely deserve to be condemned for

this. They play their politics rather than to
help in integration of that State and they have
brought about the situation which we are
now facing. What forces on earth today can
unite them is the question for all of us. We
have got complete faith in our leader. I do
not know how she can spell out a decision. I
know any decision of the Prime Minister
today cannot be occepted by this side or that
side. I am sure about it unless those who
introduced these Rules are here, unless
we are confident thet we can go to our
people and say that this is a  reasonable
decision or wunless we are brave enough
to say that it is not possible for us to go to
the people and convince them.
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[Shri M. Srinivasa Reddy]

I am telling you this fact. This is our position
and it is unfair on the part of these leaders to
ask the Prime Minister to spell out a
decision. I tt II you now and I told you long
back that we had an element in that State
from the very beginning which wanted
disunity of these Telugu-speaking people and
this fact I want to bring to the notice of the
people. There are people who are working in
this direction. So, Sir, it is an unfortunate
thing, it is our own Government, our own
Party-government in the State and I do not
know whom to say, what to appeal. So, this
thing must be thought over properly; wiih-
out breaking the State I want a solution. The
people of Telugu-speaking region, and the
people belonging to Andhra are the full
citizens of this counrty. This Telang-ana
Regional Committee is a poisonous thing
which is responsible for encouraging the
Telugu-speaking people for all this. The
Central Government should disintegrate this
Regional Committee and find out a solution
to integrate the people together.
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ar feargze agi &, waT uw a@
wiaar g 5 wuz fady 2z 6 @ifqas
fearziz g1dY 2, waxr fufaed &
WY §ANE gar § a1 93t A e
“WITT AAEA AET g awar § A A
g9 4@ F Wl AT g, Aiadg F
AN qgt wAa (A7) K oAIHE A
gy, feal gadl ardf W oA, a1
foer avg & agi & fafaeedl @ W
o fya awg @& agi a1 waar
fearges &, g# fazaa §, 3 grama
H5a af a3l qiafegar &7 a4
war DAt F W FF 9 A Z oWe
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# gaf gawr gl § & mier wdw &1
gladr AT g2fadt %1 sm war g
Fiaq 91 a8F gUA W aF ALATAT
3 ag & @wwar g, saia Ivan
aifag @& g, & €@ G@ A«
sfawrs w7ar g fs s=dt & %1€ am
agt g Tlgw o g% gw g &0 ot
qut § W17 7 waar g 5 grea gaar
zaar mi&T fzan, g@ifs gw 9l m@
A1 & s & 5 #d aifen arers
g% 419 74 8, AFa @F aEAyg
o wiwr fzar, 3ar &  fufasd
faw, agt & dammn Wt fgd
mfaardz & wege o1 fadr, =sgiu
arga & W fag arzw fafamc
arffgar & «1 fas . & awsar, §,
AAT A19-T17 41 A% IAF [330Q
g4 A7 37 A1 F 419 F qugrar g9
arar 4dl & graiis 4z adr usdr ana
FWIT BT T WA A FIE qHEET FT
aF | drT AW, SAT MR aEa d
F2T q@WAT I9 §, WA gEag #
ag 1 § fF widl 1 g8 @17 & fag
mae & Yzar mar § agr av FEfasy
w1 U & fqg N7 awrey $73 §
faq | wa® @l ars § fe g st
qaz @@ %79 § w4 fafae uzffq-
FuA FAEIT G WAL g WX Ad
Figeq w4 wwar g gafen §
gl g oA m nan g fa _dee
grzvgewd  glar arfge, wue awEa
gezegama A1 gz difafzsa oag-
ffgasl 9T a1 - F91 7 7qA HI

fzar T3t g9 gN T f2ar—a1 wiaq,

Fay ATz AEaT A A ag
¥\ ag ga @ @ 3 fw Al dte
Aqrfe WA WTE FZW &1 wHAT FT
AUTE 2 ) ZAIE faa guw gea w1 3m
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[t 7w fEie]

%< IAH) oF ara g are A 9
qg qgar wiEr e, 5 s e
Teq & Ja gares ¥ ag aa s
e mig & ¥ JFwar & qrg o §
T wis F g W § gaifs iR
ag A& aara f§ gy QA A
feste axtfaaa § ar =g feast
| 3 4 ATT IAST @A F wgEn
gut fx ¥ fiefrdr Wiz gfAdr are
Wi 929 & gF A1 WA
IAFT axE { wgar aver g, wife
25 grEl § wq o fedr w@e &
fedtaxr &1 @@ ok, fgrgram &
fefxan &Y wa wf, Ta§ gy
dte fio wio ¥ gu fear ag fefam
garafyey '

SHRI BHUPESH GUPTA : Sir, on a
point of clarification. He should not say that.
You were not here. When the question of
formation of Andhra Pradesh on a linguistic
basis came up in the time of Jawaharlal
Nehru, Dr. Radhakrishnan was occupying this
Chair. The proceedings will bear me out that
we were fighting for the linguistic unity of
the State. I do not know why be says that he
was denied of my company.

SHRI NAVAL KISHORE : I am sorry |
missed the wise company of Shri Bhupesh
Gupta.

ware ¥ g% ag v wgdr 2 fw
w0 ¥ &% gar Q@ wwr @, QA1
e A ar At qifedl & Fwam
W17 g % a7 & sfafafadi 3
srgw fafarer 9 e @ w9
faar 8, av & sawar g Wit 38y
gifea 1 gar § f& AT 7, g
Tk Jza foagw 5@ A0 g, wu
Goq faard % ag amsHi g &
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st qu sifedsn fggram & wrew
fafaeet & st & ol & Ias! gl
Fraarsdr g1 @t & awwar g e
oa 99T /AT S &1 SqrEr AW A
AX gu wF F Oex ¥W &L H F0%
areqma fasraan wifgn WY @ aa
#1 wifay w4 aifge s 77 qregaa
T g1 ST qeArAsE g, A 9w "l
®1 9T q9r THIWAE SEqEA alA1 &
g FL HF |

SHRI N. G. GORAY : May I make a
request ? When the Prime Minister is here—
and all of us have opened up our minds—will
she not say something ?

SHRI BHUPESH GUPTA : I think you
can give out the formula.

SHRIK. C. PANT: My hon. friend raised
one specific point about ihe Chief Minister
having given an assurance that if the
Supreme Court held that the Mulki rules are
valid, the Government would apply the
Mulki rules. I have no knowledge of this at
all and T am very doubtful if a responsible
person would make a hypothetical statement
of this kind. So far as the other suggestioi s
are concerned I have already indicated the
approach of the Government in the matter. ..

SHRI BHUPESH GUPTA : Article 16
().

SHRI K. C, PANT : It is one of ibe
suggestions that Domes up and it is in
relation to the public employment A". why
it was sturck down and so on. 1 am aware of
the implications.

SHRI BHUPESH GUPTA : Unless you
emend article 16 (3) again it will be struck
down

SHRI K. C. PANT : I am aware of the
implications, but there is nothing
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that 1 can say here on the spot on a question
like that. It is a delicate matter and it has
many implications and any decision taken
can have far-reaching consequences. So
there is no question of a partisan approach to
the problem. There is no question of internal
Congress poiitics or anythings like it. It is a
question on which the Government brings a
national point of view to bear keeping in
raind not only the present but also the future.

i mmaT gmE wd (I
wa2ar) : #ay, a8 aneqr W 54
a<g *Y gwear @t Y gwr Az smanw
# 47 Y a%ar § A% arg gera i
gfemar & &€t &) wwdl 2 AR
T AwerTHl & Y gaga w6
anar & fo gmwag & aweadl @1
aniaT Tz 4 s vady wee g}
AT 3 awEl & Frw R ady
WrgAT 347 gt aar &g w7 mery
WATIC WA | 4g G99 § A% 7oA
sagfFes o d gg s
T wpar & qefagq gafag 78 faa,
v Atwfzal § eng gafag a7
fast fe 39% 1T goat v woand A
FL & | W I 93§ Aral g0l
ar geETdr Avwfeal § &, 1€ wraAn
g% fagda a8t 2 Al F @1 wf
faw far 3 fo 378 @t %1 fS41 qear
i nzfaz a fear ar &% a7 Asfai §
T@r 4 91 7% 1 genl fanal F1 g€ 7
& g ¥ fearsar sifzd a1 9w
3 &7 faqw & seqiT agr gufy )
faeqma FE17 FLHIT A F oA
FaT & aar |aifgh 4 | AFarar A
F1 @7 fageraq &, s FAAD 2 1
arfgat § Iawr frRardt &
HIF 1 994 AT & adr arfza
off | uw arq Al g 7
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Zad ara § ag wgAr «vgar g
o ge & & 2w & ag wraar a7 o
2 f faar & areqw & wrsat wr Ak
g1 a%ar 3 w1 g9 a%g # A TGATHI
®1 903 FY Faeqardt ag sardt -
AlfasAl & 397 2 N A7 @rg & fag
SAAT KT HIGATAT F1 IATSHT 7 ATE
% fzarens grdma sw3d § I8
At 93w # g1 arg #T {5 A7 F
gT | ol S9Y gg@ # g-dlA e
99 UF gET WAl &1 AF gl grear
qEl al IFEiA T ag T WrEEd
FUA & &g @i f& ofigd gz
93T FT OF wwA gar At fzar soa
a4 9T 9 fF menr gar a9 amm ai
T 9Eq w41 ad srod | dF gE g
ard 91T AE WAAT WA AFE 634
& WA & g 0 7, 0w, g9
wel St & &1 ardt 1 agr§ =igan
ug Al vg f5 3 qme @tz g ag %2 €
fa fedr o fgareas wema 9 =4
F7 a1 gatfad FIFT A0 Yysq &0
fantm 787 &3 97 419 ar% q1c q
gas feAifanm A dzs s & #
anwar § & gq a8 & wndaq agl
ait afes gad q7g A1 AF I3 gFAl
& f& wat fogs gu &g #1 9l i
aw & fag 57 91 fsm s fear
W 1 g8 ard ag 5 aaaEn 67 &
fagiaT 1 aura 5@ § fao &3
ATEHT AT FI7 faeqgrdt &7 Fqifa
%1 Wfas 4T F37 AT AR
ATEHIT H A & a1F T4 W A7
a% ag faggma aurea 7 g1 st aa
a% arg aaq fauifea #3& 3q &7
@ wvil & feadee faar s

=) %o &Hio GiF : IqreAey w1, §
faw ag mg st FY qFa1 FAT WIZAT
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[} &0 dYo g7 ]

g fF Fefty aewred asmar & fawa
¥ faafed § <f it g, g5 faderd
A cg A H fFagr § g
w5 St &7 oY 918 JA FT FTFT 9T
o falw sma gy 97 faar s 5
A & o fager gur oW Ewr
fagrg &Y 9% AT FgF  MITEH =
sratgsan &iF ag § 4Y 9% o g
w gfadad amy o @ @}
st # wiem 93w, AWAAr @A
w¥d) W HeElg g |9 femwed
g oag wwemE N I3gin
g, sfagrg @ 9% ¥9H H+T U
suat w9 1 2, quav sifaw =
fr @zt &&f wiaens Aw g ag
FAFT g fAFIAr Ay OIR Gal Al
F Wil &) fagrar arg Al agd g%
as 3y wgaar W fasy 3o ag &if
o 7 g Ad §, @R fegadt
Fg GTRITA A F AV W N
qearar & o qrAdy § 4 frog 93
F7la T LI T WA A g%
el ggamfeni § Ay T S
frag gkt § ¢

THE PRIME MINISTER (SHRIMATI

INDIRA  GANDHI): May 1 say a few
words, Sir ?

I would also like to express my deep
sorrow over the situation that has arisen in
Andhra Pradesh and at the loss of life and
the destruction of property. It is sad at any
time, but to destroy railways and so on
especially at a moment when the country is
going through an extremely difficult
economic situation and when we need the
railways and communications more than
perhaps any other time of our development,
is indeed a very sad happening and a sad
commentary on the way in which some
people's minds work.
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I welcome the suggestion which many
Members have made (hat we should all
together condemn any type of violence and
we should try to explain to the people and to
educate them that violence will not lead
them any where nor will it advance their
cause in any way.

Sir, no solution can ever be satisfactory
to all the people, especially in a situation
where the demands are somewhat contra-
dictory. And that is why 1 was not trying to
be clever when I said that the solution may
not satisfy everybody. In any such situation
whether it takes place in Andhra Pradesh or
any oiher part of the country where there are
conflicting demands and desires, ali that one
can attempt to do is to find a solution which
creates the greatest satisfaction. But you
cannot possibly satisfy everybody. And so
when I said this I was merely stating a fact
and not trying to be clever, i think Shri
Goray has misunderstood me because so far
as I recollect I have not said that no solution
would be imposed. But he is correct in this
way that although I have not said this, even
one imposes a solution it has to have some
degree of acceptability amongst the people,
otherwise it just does not work. Although
some people have regretted the fact that we
have been talking to different people and that
no agreement has been reached, but even if
no agreement is reached, as my colleague,
Shri Pant, has pointed out, we do have to
discuss this with people of different shades
of opinion not only in our party but also of
other parties. 1 think Shri Chavan made very
sincere efforts to meet as many people as
possible during his visit to Hyderabad so
that he could get their points of view and
also so that they could understand our point
of view in this matter.

As hon'ble Members know, Mr. Pant
met most of the Leaders of the Opposition
in Parliament also and discussed the matter
with them. I am sorry my hon'ble friend,
Shri Misra, always wants to have
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a dig in some way every time he gets up.
Perhaps he thinks that it adds strength to his
point while other Members feel that it does
not. This weakness whatever arguments he
already made. Perhaps he knows Mr.
Bhupesh Gupta better than 1 do since he sits
with him most of the time, and he also knows
that far from whispering. The complaint is
that Shri Gupta talks too loudly. On this
matter also, the moment the letter was sent
to me with their viewpoint, it was also dis-
tributed to the press and to other people. So
if it was whispering it is a new type of
whispering which includes everybody.

SHRI BHUPESH GUPTA: On a point of
clarification. We sent a letter which up till
now has not been released to the press, It is a
statement which was issued in Andhra
Pradesh by 79 legislators which had been
distributed there. We have not distributed
that.

SHRIMATI INDIRA GANDHI: All
right I accept your word . ..

SHRI BHUPESH GUPTA : You correct
yourself.

SHRIMATI INDIRA GANDHI : All
right. 1 am correcting. But the point 1 was
making was that everybody else had that
information along with me. This is the
position, whether you gave it or somebody
else gaveit. ..

SHRI BHUPESH GUPTA : Again, Sir,
we had not even talked to anybody about it.

SHRIMATI INDIRA GANDHI : May be
it was just telepathy.

SHRI BHUPESH GUPTA Your
Secretariat and quite so many other people talk
to so many people. They might have done it.

SHRIMATI INDIRA GANDHI : Several
people have commented on various party
differences there. We are entitled
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to express what their point of view is. But
we all know that whenever there has been a
question of language or anything, ali parties
have had difference of opinion amongst
themselves, not just with the other party.
We know that when it it a question of
Maharashtra, Mysore or the river waters or
anytning, most parties take the stand of their
region, of their area. So it is very unfair to
say that this happened in our party. I do not
deny that this feeling exists as one Member of
our party from Andhra Pradesh said. I can
fully sympathise with him, How unhappy he
is feeling over the situation and on the real
difficulties which can arise if strict enfor-
cement takes place.

Whether with regard to the people of
Telangana or all those living in other parts of
Andhra  Pradesh, we all know that
Telengana is a backward area and that
certain things which were to be done were not
done in good time. However, it is not true
to say that since then we have been sitting
back complacently because when the
trouble first arose, after (bat we have been
meeting continuously and the programme
that was made was not a patching up
programme; it was a programme which we
thought would help to integrate the two
people, which would remove the doubts in
the minds of the Telangana people about
their not getting full justice in the composite
State of Andhra Pradesh. And we have the
Regional Committee, we have the Review
Committee, and various other groups, which
have been meeting regularly and trying to
expedite the implementation of the points
that were earlier decided upon and I have no
doubt in my mind that the situation was
improving, whether with  regard to
services or any other matter, and given a
little more time this matter could have been
sorted out to the satisfaction of, 1 think,
practically everybody there. But there is no
doubt ihat the judgment coming at this
particular time naturally has aggravated the
situation. Now, we are for the people of
Telangana, we are for the people of all other
parts of
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[Shrimati Indira Gandhi] Andhra Pradesh
also. Telangana has been backward but
Rayalaseema is also backward, ft is not
true that all the rest of Andhra Pradesh is
very advanced or developed.
Rayalaseema, as we know, is extremely
backward. It has constant problems of
drought and water difficulties and so on.
So these are problems which are faced by
every State. We are making a tremendous
effort now to try and see that the services
and goods which are needed do reach the
people who live in these backward areas
and that they also get justice. This
problem, of course, is not a new one. It is
an old one. Therefore, the situation there
cannot be compared to what happened in
any other State or is likely to happen. It
was a particular situation at the time of
States' reorganisation. The emotion that
has erupted is not a new. It lias been
simmering and when it gets an occasion, it
boils over. But this doss not mean that it
can never be solved. It does mean that
all of us, all parties, must cooperate in
trying to convince people of the State that
their larger interests lie in their working
together for the improvement of the
conditions of all the bockward areas of that
State.

The word "separation" is used rather
casily in this context and sometimes in other
contexts. The question we have to ask is :
Will separation really solve or provide a
solution or is it going to open out a whole
new series of new problems? Not just for
other States but for this very State for the
people of Rayalaseema or the Cir-cars or
Telangana, it is not going to be an ending, it
will be a beginning of a whole new series of
problems and of complexities. Therefore, we
should not use the word too easily or think
that it is some kind of a magic solution and
by which everything will be solved. It
certainly will not be solved. And we do
sincerely believe that the future of the
people in Andhra Pradesh there lies in their
working together, in their trying to help one
another. There are many difficulties. I am
not saying this is easy. |
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Nothing in the world that is worthwhile is
ever easy and effort has to be made. We
must make that effort together and coope-
rate. | am not saying that immediately the
people of Andhra and Telangana are going to
fall in to each other's arms. It is going to take
time to heal the wounds, it is going to take
time to create an atmosphere. But we must
make an effort in that direction. I am very
glad that here at least most of the opposition
parties feel the same way and I sincerely
hope that they will help us not only here on
the forum of Parliament, but also with their
party units in the States. Just as our party
was accused, it is perhaps the same with
their parties that those who live in the
different areas try to see local problems from
that particular narrow angle which is not
always the angle which will help the people
of the State or the party as a whole. If it is so
for our party, it is equally so for ali the other
parties. Therefore, I hope that we shall all
condemn violence and we should all try and
see how we can bring these people together.
As I said, this problem was being solved.. .

SHRI BHUPESH GUPTA :
delay it.

Don't

SHRIMATI INDIRA GANDHI While it
is very difficult, perhaps an early decision
that will now be made could have been
given earlier, but I cannot say that the result
would have been different. Maybe that any
decision that is given or any solution that is
sought would also be agitating the people's
minds and there would be this type of
agitation and violent demonstration. We
cannot say for sure that it will be . . .

SHRI BHUPESH GUPTA: Why not
give it?

SHRIMATI INDIRA GANDHI : 1 en-
tirely agree that there should be no delay.
We have already announced that we will
take a decision very soon. Whatever the
decision is, it will not satisfy all the people.,
even though the Government has come to
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me and said that they will try to implement
whatever decision we give. Naturally 1 have
not said that everybody will be satisfied.
There may be elements who will try to take
advantage of the situation. I should like to
appeal to all of you to help and see . . .

SHRI BHUPESH GUPTA : We are
ready to help . . .

SHRIMATI INDIRA GANDHI: First
you can help by not interrupting.

SHRI DAHYABHAI V. PATEL : He
has always been helping you, Madam.

SHRIMATI INDIRA GANDHI : I want
help from all parties, not one or two parties,
in such matters which affect the whole
nation. This is not a matter which has
affected only Andhra Pradesh or Telan-gana
area. It affects the whole nation. I feel that if
we all regard it as a national problem and
not as something of which we should take
advantage, and all parties help, it will be
easier to have an acceptable solution.

THE DIPLOMATIC ANO
CONSULAR OFFICERS (OATHS AND
FEES) (EX TENSION TO JAMMU AND

KASHMIR BILL, 1972

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : Sir, 1
beg to move for leave to introduce a Bill to
provide for the extension of the Diplomatic
and Consular Officers (Oaths and Fees) Act,
1948, to the State of Jammu and Kashmir.

The question was put and the motion was
adopted.
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LEAVE OF ABSENCE TO SHRI
JAIRAMDAS DAULATRAM

MR. DEPUTY CHAIRMAN : I have to
inform Members that the following letter
dated the 18th November, 1972, has been
received from Shri Jairamdas Daulatram :—

"l find that I am unavoidably de-
tained at Bombay in connection with a
very important matter of a public nature
and I am not sure when it will be
completed. As my personal presence is
imperatively nacessary, I find it difficult
to come to Delhi for an uncertain time.
As soon as I can free myself, I will come
but to be on the safe side, I would request
the permission of yourself and the House
for absence during the current session. I
hope the request will be granted."

Is it ihe pleasure of the House that per-
mission be granted to Shri Jairamdas
Daulatram for remaining absent from all
meetings of the House during the current
session?

(No hon. Member dissented)

MR. DEPUTY CHAIRMAN : Permis-
sion to remain absent is granted.

REFERENCE TO ASSAULT ON DR.
Z. A. AHMAD AT CUTTACK

SHRI BHUPESH GUPTA ( West
Bengal ): It has been reported in today's
papers that. . .

MR. DEPUTY CHAIRMAN : Chairman
has not given you permission to raise
anything now.

SHRI BHUPESH GUPTA : Dr. Z. A.
Ahmad, a member of this House, has been
assaulted in Bhubaneswar and Cuttack. It
has appeared in ali the national papers. lam
not going into the elections. 1 do not wish to
go into that. But surely. . .



